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THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. GlAVAN): (a) and (b). 
Replies from Governments of Haryaua, 
.Qujarat, Oris-""" Nagaland, Punjab, Uttar 
Pradesh and Madhya PllIdesh indicate that 
lhere .is no organisation on the pattern of 

Shiv Sena in these States. There is no such 
organisation in any Union Territory. Rep-
lies from remaining Stale Governments 
are awaited. 

If\'~~wmft: ~,W 
~ ~ ~ ifi't ~ ll1"<'pf t fit; fu!f 
rn it\' OO~T' .... 

MR. SPEAKER : Only day before yes-
terday we discussed it here. If he wishes 
to waste time and lose time on other ques-
tions, he might go ahead. Dut let him hear 
this in mind. 
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SHlU Y. B. CHAVAN : Natunlly, while 
repiyiDg 10 these questions I ~ve 10 depend 
upon the information I get from the States. 
I have not got a reply from the other 
States,.ltut certainly I have also infonutiotn 
from my reading of the newspapers that 
these iDstituiioru are beiDg mentioned in 
the prtSS. 
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SHRI Y. B. CHAVAN : I do not know 
tbe details about the elections of Mr. Darvo 
and Mrs. Sapre, but I have information 
because I have d;,,-cussed this matter and 
I have correspondence with tAe State 
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Government, that the State Government 
has nothing to do with this organisation. 

SHRI P. K. DEO : The Home Minister's 
reply is conspicuous by the absence of 
those States from which We get reports 
that such senas are coming up. Whatever 
may be the reason for the origin of these 
senas, socio-economic or other. it is a Cae 
that these are parochial organisations, and 
if they are a1low<d to function, our country 
will go to bits. Taking into consideration 
·this fact, may I know if the Hcme Minister 
is going to revive the National Integration 
Council which had been functioning some 
time back and is defunct now? 

SHR1 Y. B. CHAVAN : I think it is 
known that we propose to reConvene this 
National Integration Council. 

MR. SPEAKER : He announced it the 
day before yesterday. 

~~~:~ 
~, ~ ~ ;;n;m ~ ~ fit; f;;Rr 
~f.fImft amm: 'R fuq rn '!iT .f~ 
~ f'li ~~ ~ 1fUtt oiNf 'Iil 'fiT11 
f~~-~ i{m~ ~.; a1 
om m:'fi11: 'Iil ~m ~ t fit; 'Ii"{ 
~ii~ 'I>'t a\$ ~ ~ amrr 
rm~trit{ f.f;~if;~~if; 
;;it ~r {, ~ 'fiT11 ~ if;..rrm'lil 
m-r~ am: ~if;~'Iil ~f~ 
;;nor t ? 'Ii"{ ~ if· ~ 1ft" ~ f'li 
~ ~ if;4>4"1,f<41 if; f"I"lf 1ft arm 
rm ~ trit { f.f; ~ if; ~ 'Iil 'fiT11 
ron-;;rnmr, ~ if;..rrm 'Iil ~f~ 
'3fTIfITT I i!j1f"( ltm iffif ~ ~ i!fr 
a\$ ~ '!iT ~ i·, 6'r om m 'fiT llt 
;rcft;;rr ~ ~ f.f; i{m .f~~
~ tl~~w {? ~;;n;m~ 
~ f'li ~ -m~ if; ft;rlf ~ 
Iflif ~~ tmf.l;~~ if;~m 
'Ii\' 'fiT11 fir..- ~ am: ~~ if ~ '!iT 
1fIq.fT ~ ~ ~ ? 

SHRI Y. B. CHAVAN : I entirely agree 
with the hon. member that as far as employ-

ment is conCerned, any Indian should be in 
a position to go anywhere in India and be 
eligible and entitled to get employment, 
I have no doubt about it. 

SHRI HEM BARUA : Even for chap-
rasis ? You know you do not have the right 
to import people from other States. 

SHRI Y. B. CHAVAN : I am coming to 
that, I have not completed my ansWer. 

SHRI \Y. B. CHAVAN : As far as these 
orders are concerned, I have not exactly 

lODe intolthem. So, unless I see these orders, 
I cannot answer what is their constitutiona-
lityetc. But at the same time, We must also 
accept one fact of life. For purposes of 
Class IV or Class III emplcyment, people 
are net eXp<ct(d to go outside areas. It 
is but natural that the lecal peeple should 
exp<ct to IItt (mplo~m<nt. 

~HRJ D. C. fHAI\MA : I Em serry that 
the infCln-atien "hich the hcn. Minister 
has retailed to the House based on reports 
from Governments and also based on some 
newspaper reports is not fully correCt. I 
think he should have depended for infor-
mation on his own special police. If 
he had done that, I am sure he would 
have said that there are such organisations, 
parechial orpnisaticns, in several States. 
But since he has not done that, and I have 
no right to question his authority, I only 
wa nt to ask him one thing. Is he aware of 
the fact that such para-military oflanisa-
tions like the Shiv Sena and others which 
are called Akali Sena and such associations 
which are functioninl in some of the States 
in India are something like those bodies 
which were functioning in what was Ger-
many at that time, which paved the way for 
the military dictatorship of Hitler. and may 
I know if the Government is only dependinl 
upon the information which they aet from 
the newspapers or is it aware of the danaers 
that are inherent in the parochial orpnisa-
tioDi which are functionina in India 1 
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SHIU Y. B. CHAVAN: The'bon. Mem-
ber has not asked any question. He bas 
expressed bis view. As far as bis assessment 
about this being a para-military organisation 
is concerned, if tbey really become para-
military organisations in tbe full sense, cer-
tainly that would be a danger. 

SHRI D. C. SHARMA: Sir, I asked whe-
ther he bas any information from the States. 
He bas not answered it. 

SHRI Y. B. CHAVAN : As far as the 
information about Sbiv Sena is concerned, 
I have given the information to the bon. 
House many times here. 

SHRI TRIDm KUMAR CHAU-
DHURI : Whether you call it para-military 
organisation or semi-military organisation, 
it is well known that these organisations which 
arc coming up are engaged in organised 
criminal intimidation, so to say of particular 
conununities and particular people wbo 
are regarded as anathema to them. (In-
terruption) Parties also do this thing. 
Now, have tbe Government at any stage 
considered the desirability of banning such 
organisations wbich engage themselves in 
this sort of activities 1 

SHRI Y. B. CHA VAN: As far as violent 
activities are concerned, I bad given the in-
formation to the hon. House the day 
before yesterday : that these cases of 
violence are investigated upon and dealt 
with accordingly under the law. As far 
as banning is concerned, it is a very im-
portant question whether sucb organisations 
can be eilectively curtailed in their activities 
by banning. Personally 1 feel-l am just 
giving my provisional assessment of the situa-
tion-one bas to deal witb the situation as 
it develops. As I said last time-I would like 
to repeat what I said then-this question 
is basically connected with certain socio-
economic conditions in different parts, and 
also these parochial attitudes are encouraging 
different parts because of political ccnside-
rations, regionalism, etc. It is much better 
We constructively approacb this socio-
economic aspect ofit-that is my approach to 
tbe problem-and constructively try to find 
a solution to it. It is only by tbose methods 
that we shall be able to control these things. 
By taking very extreme action-I am talking 
rather extremely about it-instead of era-

dicating it possibly we may be encouragingit 
At the same time, one bas to be very cau-
tious, very careful about these things. Really 
speaking, we should create a public opinion 
against it. I hope this is a question whete 
tbe House wilI help us to do it. 

SHRI UMANATH : Last Saturday also, 
there was the Shiv Sena rally. What is the 
immediate protection ? 

MR. SPEAKER : Order, order. 

SHRI SONAVANE: Apart from the 
socio-economic aspect of the organisation of 
the Shiv Sena, I want to know whether the 
avowed object of the Shiv Sena is to oppose 
the conununist party in India, and therefore, 
the conununist party of • India, particularly 
in Bombay and other places,' is against this 
Shiv Sena and they want to viIify-{ln-
terruption). 

MR. SPEAKER : Order, order. 

SHRI SONAVANE: The conununists 
are against it and they are unnecessarily 
implying motives to the Shiv Sena. 

SHRI Y. B. CHA VAN : It may be a 
legitimate reason for somebody to oppose a 
particuIar ideology, but even in the 
opposition of that ideology,. ifwe create re-
gional frictions in the country that is very 
bad. 
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f1r<fr. IRT ~ "Iliff if>l ""l1f ~ iii<: ~~ 
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MR. SPEAKER: We had a half-hour 
discussion and we spent 45 minutes OB it. 

SHRI Y. B. mAVAN : About the s0-

lution of the problem, I have indicated one 
approach ........... . 

'"" ..., ~: ~ am: <'!liT 
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SHRI MANUBHAI PATEL: Of course, 
Shiv Sena is a parochial organisation which 
should be curbed. But I do not fiDd any 
4ilfereDCe between Shiv Sena, DMK or 
RSS. All th_ parochial oJ1llllliaations 
should be curbed (lnle"uptions). 

MR. SPEAKER: 01'11«. order. He bas 
a right to put his question. I would allow 
an opportunity to tile DMK members also 
to defend themselves. 

SHRI RAJARAM: He must have a 
budhi seM. (lnternlptimu). 

SHRI MANUBHAI PATEL 
is a bhlm _ already existing bere. 

There 

May I know whether the Minister will 
aut the bhim lena ? 

MR. SPEAKER 
answered. 

This need not be 

SHRI WBO PRABHU : May I know 
whether you have considered your own 
responsibility to maintai n law and order ? 
. In this connection, I will remind you that 
the High Court has held that the police offi-
cers defaulted in their du.ty to carry out the 
prOVisions of the Cr. P.C. in respect of bail-
able offences involved in such agitations. AI-
til.OU&h this disoovery was not made by the 
Home Ministry, may I enquire what action 
the Home Ministryhere and the State Home 

Ministry are taking against officers who de-
faulted in their duty to enforce the law, a 
duty which cannot be overridden by any 
pnliticalinstruction? Secondly, I would like 
to know from the Home Minister why 
preventive action, which is also a duty im-
posed by the law on police officer.; and magi-
strates is not taken, so that movements like 
Shiv Sella and other subver.;ive organisa-
tions-I am not including the DMK move-
ment-are checked before they become 
criminal? Lastly, may I know whether 
you will issue instructions in this respect to 
take necessary action ? 

SHRI Y. B. CHAVAN: He has raised 
three points. Firstly, regarding what action 
Government has taken against office~ who 
failed to enforce law and order, particu-
larly against those against whom the High 
Court has passed strictures, if any particu-
lar case is brought to my notice, certainly 
J will take cogniunce of facts as they 
come to my notice and certainly Gov-
ernment will take serious action against 
tbo8c who really speaking failed In their 
duty of enforcing law and order. 

SHRI RANGA: What ahout action 
against those whom the High Court judg-
ment refers to ? 

SHRI Y. B. CHAVAN: I will certainly 
find out and if there is any basic failure 
on the part of any particular officer. 
action will have to be taken against him. 
Then, the hon. member asked. what in-
structions we have issued in this matter 
to the Stale Governments. I have per-
sonally discussed the matter of Sh.iv Sena 
with the Chief Minister. 

I h.v. P!rsonally discussed, when certain 
allegatioas were made about the failure of 
policies. with the Chief Commissioner of 
Bombay in this matter, and I was assured 
that any offence or any violent action which 
was brought to thoir notice or where offence 
was involved had beeR iavestigated. In 
som, caSes they succeeded in tracing the 
accused and in some cases they did not. 
EVery incident in a great city like Bombay 
cannot b~ attributed to Shiv Sona. That 
is what we will have to take care of. Offonces 
are committed in a city like Bombay and 
it is quite possible that in many offonces 
some non-Maharashtrians or Maharash-
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trians get involved. It would be absolutely 
wrong, therefore, to attribute all these things 
to Shiv Sena. Thirdly, the hon. Member 
asked what preventive aetions are taken. 
That is the duty of the officers concerned to 
take preventive aetion. He has been 
an administrator himself and he can very 
well know that any preventive action against 
any movement as such is very difficult. 
About Particular incidents, probably those 
incidents certainly can be dealt with by 
taking preventive aetions. I was told that in 
Bombay in certain cases they have taken 
preventive action also. 

~~ tfm: W~~~ 
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MR. SPEAKER: That is what he said. 
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SHRI V. KRISHNAMOORTHl : Sir, 
as far as we in the DMK are concerned, we 
are not botbered.abou(any attack from any 
Shiv Sena or Vanara Sena. I would like 
to make that point clear. I would like to 
ask one question of tho hon. Home Mini-
ster. Instead of renewing or n:CaIIing 
the National Integration Council to curb 
regional parochialism, if in the Unlawful 
Activities Bill that he is bringing forward 
an amendment is made so as to include 
among its objects to punish any orpnisa 
tion which has as its olIIjeet preachina hatred 
M87LSS/67-2 

against any citizen of another State, then 
that will meet the need of the day and there 
is no need to revive the National Integration 
Council. May I know whether he is ready 
to bring forward an amendment to that 
effeet ? 

SHRI Y. B. CHA VAN: This matter we 
will be considering when we discuss that 
Bill here. 

SHRl BAKAR ALI MIRZA : In view 
of the ineffectiveness of the National In-
tegration Council in dealing with communal 
tension as is evident from the committees 
that are sitting now and are enquiring into 
the happenings in four States, may I ask the 
Home Minister why the Horne Ministry is 
so soft to movements and organisations that 
divide and weaken the country like Jama-
et-Islami, RSS, Shiv Sena and other opera-
tions ? Will they give the same treatment as 
was given to Naxa1bari ? 

SHRl Y. B. CHAVAN : There is no 
question of being soft or strong. I think 
these are very wrong adjectives to be used. 
In dealing with certain problems the question 
to be considered is whether We are aetually 
dealing with them legally, reasonably and 
effectively. The manner of giving effect 
to it is the most important q~tion. It 
is not a question of showing dantJa in eVery 
little case. 
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SHRI Y. B. CHAVAN : Certainly, Sir. 
we will take notice of all the orpnisaboiiS 
which are likely to do these things. 




